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All ('ornrnissiorrers ol' Food Sal'etv ot'states/ijTs-
'l'he Directors of all Regional Of-fices, FSSAI
All Central Licensing ALrthorities

Subject: Clarification regarding issuing licenses under regulation 2.10.6 (3) on "Non-carbonated Water
llased Beverages (Non-Alcoholic)" of Food Safety and Standards (Food Products Standards and Food
Atlditives) ILegulations, 2011 - reg.

Sir/Maclarn,

It has been brought to notice of FSSAI that sorne FBOs have obtained licenses under Regulation 2.10.6 (3)

as "Non-carbonated Water Based Beverages (Non-Alcoholic)" of Food Saf-ety and Standards (Food Products
Stattdarcls and Food Additives) Regulations, 201 1 while sLrch products contain only water as an ingredient and do
not contain any other ingredients as rnandated in the said product regulation thus escaping BIS Certification.

2. In this context, it is infbrmed that FSSAI has already arnended the provision of RegLrlation2.l0.6 (3) vide
Cazette Notiflcation Nr-rrnber F. No. l-ll6/Scientiflc CornmitteeA.,lotif.28.4/2010-FSSAI (l) w.e.f 26th July 2021

in lroocl Sat-ety and Standards (Food Products Standards and Foocl Additives) Regulations,20lland the relevant

anrendecl provision is reproduced as under:

'-Non-c'ctrbonuted LVater Bcrsecl Beverctges (ltktn-Alcttholic) means beverages conlaining waler
c'onfitrming lo the sldnLl(tt'i! presc'ribed./or packagecl drinking v)aler or mineral water under thesc
t'egululions without adclecl c'crrhon clioxide ancl shull conlain ingreclients as specdied in sub-clattse (i),
s' i n g1.1, rtr i n c' om b inq tion:"

i. Ilowever, it rnay be noted that as per the ibid Arnendrnent Regulations, the FBOs are required to comply
rvith the said arnended provisions by 1st February,2022.

-1. Irt view of the above, it is also requested to ensLrre that all the fiesh licenses tbr Non-Carbonated Water

l]asecl Bevet'ages (Non-Alcoholic) shall be issued strictly as per tlre amended provisions as rnentioned above.

[]Ltt'ther, as regards the existing liceuses, all the concerned FBOs may be advised to review their prodLrct fbrmulations
and categrtrize them sLritably as per the applicable Food ProdLrct Standards i.e. Packaged Drinking Water, Mineral
Water clr Non-Carbonated Water Based Beverages (Non-Alcoholic), as the case rnay be, while complying with all
lhe relevarrt regulatory requirement inclLrding obtaining the BIS certification fbrPackaged Drinking Water and
Mineral Water, wherever applicable, to avoid any enfbrcement/legal actiou against thern.

(This issues with the approval of the Competent Authority)

Yours sincerely,

raQ.auF----------->
(Vikas Talwarj

Deputy Director (RegLrlatory Compliance)

Copy lbr infbrmation to:

1. P.P.S. to Chairperson, FSSAI
2. P.S. to CEO, FSSAI
3. CITO- fbr uploading on the website
4. Srnt Meenal Passi, Scientist- F, Head, CMD-2, BIS, HQ, New Delhi.


